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CIVIL AVIATION (SHRI KHUR-
SHEED ALAM KHAN): (a) 0 ne 
consignment of 2,400 calendars of Air 
India for the year 1984 for Dhahran 
in Saudi Arabia was detained. 

(b) The Censor <luthorities of Saudi 
Arabia objected to the release of the 
calend(\rs for public distribution and 
exhibition. 

(c) Saudi Custorps permitted re-
export of this consignment of cnlendars 
back to India. This was re-emported 
into Bombay and utilised for di tribu-
tion elsewhere. 

(d) No. Sir. 

Discussions Held between India and 
Sri Lanka 

929. SHRI SONTOSH MOHAN 
DEV: 

SHRIMOHANLALPATEL: 

Will the Minister of COMMERCE 
be pleased to state : 

(a) whether Additional Secretary in 
his Ministry had led a delegation to 
Sri Lanka to promote bilateral ex-
changes between Indian and Shri 
Lankan tea planters and Research 
Associati uns; and 

tb) if so, the outcome of the dis-
cussions held bt;twecn the two countries? 

I 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
AND IN THE DEPARTMENT OF 
SUPPLY (SHRI NIHAR RANJAN 
LASKAR) : (aL Yes Sir. 

(b) The two sides exchanged views 
on mat ters of common interest for the 
progres and development of the Tea 
Industry in the two eountrie as well as 
the global situation. It was agreed 
that consultations at Government level 
and exchanges bel ween trade and 
industry as well as Research and Deve-
lopment Institutions of the two countries 
should be regular. 

Investigations into Complaints and 
Procedure folio d by Chafra-
gobroura V islmupur Branches 

of Regional Rural BanI,s 

930. SHRI BHOGENDRA JHA: 
Will the Minister of FINANCE be 
pleased to refer to the r p ly given to 
Unstarrcd Qu\!stion N. 3949 on 10 
December, 1983 regarding Non-Pay-
ment of s<lncti ned 10 .1n by Chatra -
Gobroura, Vishnupu r brdnches of 
Regional Ru ra l Bank ') and sta te: 

(a) whather thorough investiga tion 
into the complain ts and procedures 
followed by Ch..llra-Gobrou ra, Vishnu-
pur, Manmohun and oth",r b ranches 
under Madhubani Regional Rural Bank 
including the payml.mls mJ.de for jrri-
gationa l tube-wells existin~ on p :.tper 
in Khajouli block and e lsewhere h<ls, 
since, been completed and responsibili-
ties; fixed 

(b) if SO, the detail th ereabout 
and action taken thereon; and 

(c) if n t, causes of d elay and any 
time limit for completing th\! inve ti-
gations? 

THE DEPUTY MINfST R IN 
TH MiNISTRY OF NAN ':E ( HRI 
JANARDHAN POOJARY): (a) to (c) 
The Nati unal Bank fo r Ag riculture and 
Rural Development (NABARD) was 
asked to und er take a thruugh inve ti-
ga tion into Gobroura, Vishnu pur and 
Munmohali branches uf M adhubani 
K hctriya Oramin Bank alleging ). u -
anee of notice for ilJstalmcnts of 
undisbursed loans l sanclion and dis-
bursal of loans for fake lubewells and 
also the procedures followed by the 
above branches . A preliminary report 
bas been rec eived from NABARDA. 
It is reported by NABAR A that its 
enquiry reveal th ~lt the report regard-
ing fake lubewells is not borne out by 
facts. Out of the 14 propo als 
sanctioned by the 5 branches of Madhu-
bani K. hetriya Gramin Bank for tub .-
wells, 12 tub -well were f uDd in 
,lVorking eonditi n and the sub idy is 
reported to have been released by the 
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DRDA on the basis of certificates 
issued by IlIock uth rities after vcrifi· 
cation of tho eod usc of the credit 
extended by the RRB. In onc case 
the borrowor insisted on disbursement 
in cash and hence could not be 
financed and in the o tber case sinking 
of big tube well W.lS not successful. 
As regards complaint about issuance of 
notices for repayment of unJi sburs cd 
loans, it is reported that theie was one 
such instance which had happened due 
to negligence of branch stuff. NABARD is advising the RRB to tak~ appro-
priate disciplinary action against the 
erring officials. With regard to ystems 
and proc l dun: ~ followed by the RRB, 
NABARD has directed its Regional 
Offic~ at Patna to u . d~rtakc a study in 
a few other RRBs in the arca so that 
suitable guiuelin s could be issued to 
all concerned. 

Financ ia l Jam ;n Indian Banks 
in U.K. 

931. SHRI NAWAL KISHORE 
SHARMA: 

SHRI HARIKESH BAHADUR: 
SHRI ASHFAQ HUSSAIN: 

Will the Ministcr of FINANCE be 
pleased to state: 

(a) whether it has come to the notice 
of the Governmt;nt that several Indian 
banks in the U.K. arc in a financial jam 
and have accumulated liabilities running 
into several hundred crores of rupees; 

(b) if so, the full details in this 
respect; 

(c) whether it has also come to the 
notice of Government that some of 
these banks advanced money to busi-
nessmen of Iudi n origin trading wilh 
their world countries 5uch as Nigeria 
and Sudan against inadequate securitiest; 
and 

~d) the reaction of Government in 
the .r;natter and the action taken against 
the officers of these ban'ks responsible 

f,)r t h is st Lte of aT .i r:) ? 

THE DEPUTY MINISTER IN 
THE M[NISTRY OF FINANCE (SHRI 
JANARDHAN POOJARY): (a) to (d) 
In accordnncc with the provisions of 
the statutes governing the nat ionalised 
b anks and in accordance with the 
practices nnd u ages customary ~ong 
bankvrs, the information relating to or 
affairs of a constituent cannot be 
divul ged. Howcver, it m'\y be stated 
tha t the R eserve Bank of India is loC'k-
jng into the matter and suitable action 
will be taken based on the outcome of 
the.} cnqu iry. 

Circulation of Fake tOO.Rupee 
Notes 

• 
932. SHRI NAVAL KISHORE 

SHARMA: 

SHRI RAM VILAS PASWAN 

SHRI SUSHIL BHATTA· 
CHARYYA: 

Will the Minister of FINANCE 
be pleased to state: 

(a) whether it is a fact that fak~ 
tOO-rupoe currency notes are still in 
circu1ation; 

(b) the numryer and other particu-
lars of per.ons arrested engaged in 
printing and circulating fctke currency 
notes; 

(c) the number of fake currency 
notes seized so far In the current 
fin.ltlcial yt;ar; and 

(d) the steps takcn to educate the 
people to identify fake currency notes 
through mass media? 

THE DEPUTY MINISTER IN 
THE MIl'IlSTRY OF FINANCE (SHRI 
JANARDHAN POOJ AR Y): (a) Re-
ports of detection of coun terfeit notes 
of Rs. 100 denomination continue to 
be received by the Central Bureau of 
Investigation from States and Union 
Territories, which suggest that such 
notes arc still in circulallon. 

(b) and (c) The Central Bureau of 




